”38 Paper Laid

(Departienit of Justice) Notifica-
tion G. S. R. No. 1‘175(E), dated
the 4th November, 1986 pubhslung
the High Court Judges (Amend-
mént) ‘Rulés 1986, under gub-sec-
tion(3) of section 24 of the High
Court Judges (Conditions of Ser-

vice) Act, 1954, [Placed in Library..

See No. LT-8227(86]

IL. ‘A copy (in English and Hindi)
of the Ministry of Law and Justice
(Department of Justice) Notifica-
tion G. S. R. No. 1176(E), dated
the 4th November, 1986 publishing
the Supreme Court Judges (Amend
men) Riules, 1986 under sub-section
“(3) of section 24 of the Supreme
Court Judges (Condltlons of Ser-
vice Act, 1958, [Plaeced in Library
See No. LT-3228/86]

1. Reports ang Accounis (1985.86)
of tHe Bongaigaon Refinery And
Petro-chemicalg Limited, Assam
and related papers

II. Report and Accounts (1985-86)
of the (Cochine Refineries Limited
Ernakulay and Related papers

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND NATURAL GAS (SHRI BRAHM
DATT): Sir, I beg to lay on the
Table, under sub section (1) of section

619A of the Companies Act, 1956, a
copy each (in English and Hmd1) of
_the following papers:—

“ (i) (a) Twelfth Annual Report
.and Accounts of the Bongaigaon
Refinery and ‘Petrochemieals Limitd
Assam, for the year 1985-86, toge-
ther with Auditors’ Report on the
Accouhls and the coiimeénts of the
Controller and Aidior General of
India théreon.

_(b) Review by Government on

thg working of the Company.

[Placed in Library. Ses No. LT.
3276|188 for (a) and (b)]
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(ii) (a) Twenty-fourth Annual
Report and Accounts of the Cochin
Refineries Limited, Ernakulam’ for
the year 1985-86 together - with
Auditors’ Report on the Accounts
and the comments of the Comptrol-

ler and Auditor General of India
thereon.

(b) Review by Govemment on the
workng of the Company. .

[Placed in Library. See No. LT-
3277|186 for (a) and (b)].:

Reports of the Law Commission of
India

SHRI H. R. BHARDWAJ: Sir, I
beg to lay on the Table, a copy each
(in English and Hindi) of the follow-
ing papers:—

(i) One Hundred and Fourteenth
Report of the law Commission of
India on Gram Nyayaaya. [Placed
in Library. See ‘No. LT-3279{86].

(ii) One Hundred and Fifteenth
Report of the Law Commission of
India on Tax Courts, [Placed in
Library. See No. LT-3278[86].

Report and Accounty (1985-86 of the
Bharat Wagon and Engineering Com-
pany Limited Paina and Related
paers : T

THE MINISTER OF STATE IN
THE DEPARTMENT OF .PUBLIC
ENTERPRISES IN THE MINISTRY
OF INDUSTRY (PROF. K. K. TE-
WARY): Sir, I beg to lay on the
Table, under sub-section(1) of sécton
619A of the Companjes Act, 1956, a
copy each (in Znglish and Hindi) of
the followng Papers:—

(i) Seventh Anpual Report and
Accounts of the Bharat Wagon and
Engineering Company  Limited,
Patna, for the year 1975-86 together’
with the auditors’ Report on the
Accounts and the comments of the
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'Comptroller and Auditor General
- of Indig thereon.

(ii) Review by Government on tie
working of the Company.

[Placed in Library. See No, LT-

3280/86 for (i) and (ii)]

I Report and Accounts (1985-86)
ot the Smith Stanistreet Phar-
maceuticals Limited, Calcutia
and Related Papers.

II. Drugs (Price Control) Amend-
ment Order, 1986.

THE MINISTER OF STATE IN
THE DEPARMENT OF CHEMICALS
AND PETRO-CHEMICALS IN THE
MINISTRY OF INDUSTRY (SHRI
R. K. JAICHANDRA SINGH): Sir, I
beg to lay on the Table:—

1. A copy each (in English and
Hindi) of the dfollowing - papers,
under sub-section(l) of section
619A of the Companies Act, 1956:—

(i) Eighth Annual Report and
Accounts of the Smith Stanistreet
Pharmaceuticals, Limited, Calcutta
for the year 1985-86 together with
the Auditors’ Report on the Ac-
counts and the: Comments of the
Comptroller and Auditor Genral
of India thereon.

(ii) Review by Government on

the working of the Company.

[Placed in Library. See No. LT-
3282/86 for (i) and (id)]

II.'A copy (in English and Hindi)
of the Ministry of Industry (Depart-
ment of Chemicalg and Petro-Chemi.
cals) Notification S.0. No. T49(E),
dated the 21st October, 1988, pub-
lishing the Drugs (Price Control)
Amendment Order, 1986, under sub-
section (8) of section 3 of the Es

sential - Commodities Act, 1955.
[Placed in Library. See No. LT-
3281/86).

[24 NOV. 1986]  for Deletion of Arts 238

310, 311(2) A, B, and

C of the Constitutions
Reference to Demonstration by State
Government Employees for Deletion
ef Articls 310 and 311 (2) A, B, and

C of the constitution

MR. CHAIRMAN: Mr. Sukomal
Sen. This is regarding the demostra-
tion by the Government employees
and Shri Satya Prakash Malaviya
and Shri Chitta Basu will also associ-
ate themselves. (Interruptions).

s WIF YIT (?ﬂ‘( Sla'ST) :
a0 uF g ghg ) S faee ®
qr-EHaed gu ¥ 95 79 % 99 qu
FT g . (sgama)

MR. CHAIRMAN: Mr. Yadav, will
you sit down or not? You cannot

raise it. Please sit down. (Interrup-
fion)

®; WY e X AW H §T @
W §1 T g ET AW F TGy AW
ST 8, T SwAr St g, (se-
ANT)

~

| WA AW utéaﬁu (swi%
waw) : et g€ 8, T g€ &, gww
e AN g |

MR. CHAIRMAN. I will not gllow
you to speak. (Interruptions) Nothing
will go on record.

Wi 7T AR 3T g g feEe
FOLT (eammiw)

MR. CHAIRMAN: You can raise
question only with my permission. The |
permission has been refused in this
matter. Therefore, you cannot raise it.
(Interruptions). Mr. Yada\r, don’t tax
my patience. Don't force me to take

action. Nothing will go on record.
Will you sit down or not?



